
 
 
 
 

IN THE INCOME TAX APPELLATE TRIBUNAL: RANCHI BENCH, RANCHI 
 

BEFORE SHRI S.S.GODARA, JM AND DR. A. L. SAINI, AM 
 

 I.T.A No.77/Ran/2017 
Assessment Year: 2012-13  

 
Mangalsidhi Tradelink Pvt. Ltd. 
 
3rd Floor, Room No.5, 16, India 
Exchange Place, Kol-1.  

vs. ITO, Ward-2(1), Ranchi 

PAN/GIR No. : AAHCM5446J 
(Appellant)  ..  (Respondent)  

 
 Appellant by     None 
 Respondent by  Shri Indrajeet Singh, CIT(DR) 

 
Date of hearing 03.03.2020 
Date of pronouncement 03.03.2020 

 
O R D E R 

PER BENCH(Oral): 
 
  This assessee’s appeal for assessment year 2012-13 arises against the Commissioner 

of Income Tax (Appeals), Ranchi dated 15.12.2016 passed in appeal no.69/Ran/Co/15-16 

involving proceedings u/s 143(3) of the Income Tax Act, 1961 (in short ‘the Act’). 

 Case called twice. None appears at assessee’s behest. Case file suggests that the 

Registry has already sent a RPAD notice 1dated 12.02.20 to the assessee. It is accordingly 

proceeded ex parte.  

2. We notice at the outset that this appeal suffers from 5 days delay in filing which is 

condoned on account of no objection from Revenue side.  

3. We have heard learned CIT-DR. He took us to CIT(A)’s detailed discussion 

confirming the Assessing Officer’s action treating assessee’s share application money of 

Rs.4,00,00,000/- as unexplained cash credits as under: 
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4. It is sufficiently clear from a perusal of the above extracted lower appellate 

discussion that the assessee has filed to prove identity, creditworthiness and genuineness of 

the investor party(ies). No rebuttal on facts emerges in the case file. We thus affirm the 

impugned addition made in the lower appellate proceedings.  

5. This assessee’s appeal is dismissed.  

      Order is pronounced in the open court on 03.03.2020. 

   Sd/-                   Sd/- 
          (A. L. SAINI)                                                    (S. S. GODARA)  
  ACCOUNTANT MEMBER                               JUDICIAL MEMBER  
Dated: 03.03.2020. 
RS 
Copy of the order forwarded to: 
1. The Appellant 
2. The Respondent 
3. The CIT concerned 
4. The CIT(A) - 
5. The DR, ITAT, Ranchi 
6. Guard File 

BY ORDER 
    

                                                                                      Sr. P.S., ITAT, Ranchi (on Tour) 


